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[Mr. Speaker]

paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1966, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 86 to 88 and 140
relating to the Ministry of Steel
and Mines.”
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The motion was adopted.

MiNIsSTRY OF PETROIEUM AND
CHEMICALS

Mr. Speaker: Now there is the
Ministry of Petroleumn and Chemicals.

Demanp No. 82—MinisTRY oF PETRO-
LEUM AND CHEMICALS

Mr, Speaker: Motion moved:

“That a sum nct exceeding
Rs. 15,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Ministry of Petroleum
and Chemicals’.”

DEmanp No. 83—Orner Revenue Ex-
PENDITURE OF THF MINISTRY OF
PeTROLEUM AND CHEMICALS
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs, 5,65,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March 1966, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Petro-

leum ang Chemicals’.
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Demanp No. 138—Carrrar OutLay oF
THE MINISTRY OF PETROLEUM AND
CHEMICALS

Mr. Speaker:

“That a sum wnol exceeding
Rs, 21,89,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-

Motion moved:

pect of ‘Capital Outlay of the
Ministry of DPetroleum and
Chemicals".”

These Demands relate to the Mini=try
of Petroleum ang Chemicals. Would
hon, Members like to lLear the sweet
voice of the Minister? That is all that
can be done now.

Shri Warior: Harsh voices may also
be heard.

Mr. Speaker: Probably it would be
better, instead of hearing criticisms;
because he would have no time to
answer within just 10 minutes which
remain.

Shri Warior:
be asked.

Shri Kapur Singh (Ludhiana):
Some questions may be put.

Some questions may

Mr. Speaker: All right, Five minutes
for questions and five minutes for ans-
Wers,

Shri Warior: May 1 know whe-
ther, in the agreement for the Cochin
refinery, a portion of the naphtha
which is produced is to be exported
against the investment and that has
come in the way of the establish-
ment of a petro-chemical industry
along with the Cochin refinery?

¥ g o7 A w1 HTH A9 @ Y, WE
ag OX AW F QA FT G
T8 & 1 At O arl o A ¥ wr
3 1 foreeft 3T F O W @, SEY
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T H % BT FET & | FT AAAT
fufreex e ag &= @ & f o
¥ 9 gaaw w9 T §, 99 9T fawret
ffe # 39 99w & fog OF F qrr
& TawW fFar @@ A S ArEt
wqF FT TFAT qF W g QI E, IW A
yw-3q fear o ?

Shri Sivamurthi Swamy: May I
know whether the chemical gases
from the petroleum which are burn-
ing today will be utilised or be given

to the industrial concerns in the near-
by towns?

Shri Vidya Charan Shukla: My
question is not about chemical gases;
it is about associated and non-asso-
ciated gases which go out of the oil
wells. I want to know the extent of

their utilisation today.

st gt W (i)
# ag s 9gaT g, R Fe & faw
ufe % fau e @ &wT 99 @ g,
T AgT 9T AR 7 Wifaaw 1 oo
ama &) Hifw 77 § W ;@A 9%
Ffeam &

o faafe fag (WfRT@) -
# gg T =g 3. fF @@ a9
wiiaer g &1 qEae qFeT § T@AT
ATgaT & av afsew dve ¥ @A et
g

Wt fega  qzams @ SN
ATE-E9 F 3¢ N TH 9T ATER
StaT #Y fas, #4T qet wged W A
sgaeqT 46 7

Shri Kapur Singh: Is there any
likelihood of petroleum being struck
in commercially exploitable quanti-
ties in the future in the regions
of Himachal Pradesh and Punjab?

The Minister of Rehabilitation (Shri
Tyagi): What a nice system you have
introduced, Sir? The same could be
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and Chemizals
applied in the case of other Minis-
tries.

Shri Narendra Singh Mahida: T
would like to know about the report
of the seismic survey of the explo-
ration of oil and gas in the shallow
waters of the off-shore areas.

Shri Koya: May I know the pro-
gress with regard to the Cochin oil
refinery?

st Tgata fqg (Fraver) €T
¥ g %T TWE TR FE
T F AT g gun §,39 ® sfewd
farfaar &1 fopgem W @ 7

Shrimati Yashoda Reddy (Kurnool):
May I know whether any seismic
parties have been sent to the
Godavari basin for the exploration of
oil especially in view of the fact that
new refineries at Madras and other
places are being started?

Shri P. C. Borooah (Sibsagar): Five

years ago, there was an estimate
made, . . .
Mr. Speaker: The Minister has

stopped taking down notes, because
he found it much too difficult pro-
bably to answer all these questions!

Shri P. C. Borooah: 5 years ago, the
assessment of natural gas was made
at 35 million cubic feet per day,
which is being flared in the Assam-
oil fields, Since then the ONGC and
Qil India's subsequent wells have come
into production. The assessment of
natural gas made by the Central
Government varies greatly with
that of the State Government. May
I know whether Government will be
pleased to verify the quantity of
natural gas with the State Govern-
ment and find out what steps are
necessary to utilise it?

That is all. The

Mr. Speaker:
Minister.

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): I can
anticipate Mr. Borooah's question; he
need not ask it.
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IShri Humayun Kabir]

A large number of questions have
been asked and even if I devote half
a minute to each question, I would
exceed the time allotted. So, I will

give a very broad reply which will
cover some of them.

A number of questions were asked
about a petro-chemical complex in
Cochin. The matter is under study.
"The Cochin Refinery is expected to
go into production on 1lst January,
1966, A question was asked whether
crude oil for Madras refinery will be
brought in Indian ships. If Indian ships
are available,. . .

Shri Raghunath Singh: At least 50
per cent of if.
Shri Humayun Kabir: Not 50 per

cent, but even 100 per cent of it will
be brought in Indian ships if Indian
ships are available,

Kerosene prices have been more or
less stationary. I have looked into
it and found that the basic price has
glightly decreased in the case of infe-
rior kerosene. For Bombay the basic
price was about Rs. 93 on 1st October,
1960, and today it is about Rs. 86.
The ceiling selling price at Rs. 10.60
was Rs. 2425 and to day it is about
Rs. 276. This has increased by about
Rs. 30. But considering the great
increase in prices of all commodities,
the increase in petroleum products'
prices is only marginal. The entire
amount has been taken by Govern-
ment, in pursuance of the fiscal policy
of the Goverriment. The House should
be grateful because this money has
been realised from the petroleum
products. Because of this a number
of taxes which might otherwise have
‘been imposed to secure that money
have not been imposed and the coun-
try has been saved from additional
taxes. Prices have been kept more
or less stationary and they will con-
tinued to be so in spite of very great
increase in prices of other things.

About off-shore areas, some surveys
have been made in the Coromandel

MAY 1, 1965

of Petroleum and
Chemicals
Coast and the gulfs of Cambay and

Kutch. We are hopeful of finding
some petrol there,
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About Mohand, it has not yielded
any great results so far. The hopes
are becoming fainter. Seo, the ques-
tion of drinking water is not really
so urgent now. So long as workers
were there, they were given good
drinking water. No complaints were
received about it, except from my
friend. If the drilling there stops,
this question will also stop. In the
meantime, we are undertaking fresh
drilling in some areas in the Cauvery
basin and Rajasthan area., We have
taken a decision yesterday to do some
drilling at a place called Bodra, near
Port Canning,

Drilling in off-shore areas of Iran
will begin within one month or so.
If our expectations materialise, all the
indications are that it is a very large
reserve, but nobody can be sure of
petroleum till actually wells have
been drilled and petroleum starts
coming out. Expectations are it may
be of the order of 15 to 20 million
tonnes every year, which will be the
gap between our indigenous produc-
tion and total requirements. From
that point of view, this may be very
decisive.

About natural gas, we are taking
steps for its utilisation. In the
Assam side, we had have asked if
PVA can be produced there, Origi-
nally we decided to set up an acrylo-
nitrile plant there, but the gas was
not suitable for that. So, we have
asked if PVA could be produced
there.

17 hrs.

So tar as the gas in Gujarat is con-
cerned, it is under st.ud.y.t Some of
the gas is being utilise_d or :po.wer
plant and the balance will be utilised
for petrochemicals.
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Petroleum and
Chemicals

Shri P. Venkatasubbaiah (Adoni):
What about production in the Sindri
Fertiliser factory?

Shri Humayun Kabir: About ferti-
lisers, I will say only one thing.
There have been some questions about
the targets which we have set before
ourselves and their completion. I can
assure the House that the targets will
be fulfilled subject to only one condi-
tion, and that is the question of foreign
exchange. I know my hon. friend the
Finance Minister is making every
effort to find this foreign exchange for
us. We have already in production
about 400,000 tons of nitrogen and
plantg for about 700,000 tons are under
construction. For these 700,000 tons,
the first plant will go into production
within the next two or three months
and the last plant probably by 18867,
Therefore, we shall have 1.1 million
tons in production by the end of 1067
Another 3.5 lakh tons have been
accepted in principle and they are at
various stages. An additional one
million tons we are now negotiating.
If we can find foreign collaborators
to give us foreign exchange that one
million tons will present no difficulty.
If we have to do it ourselves then
also we can do it provided foreign
exchange is given in time. 1 have
worked out the figures. One million
tons will cost. . . .

Mr. Speaker: I think I will put the
Demands now to the vote of the
House.

Shri Warler:
motéons, Sir?

What about the cut

Mr. Speaker: They were not moved.
The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1868, in respect of the
heads of demands entered in the

552 (Al) LSD—6.
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second column thereof against

Demands Nos. 82, 83 and 138
relating to the Ministry of Petro-
leum and Chemiecals.”

The motion was adopted.
Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of the
heads of demands entered in the
second column thereof against—

(¥) Demands Nos. 25 to 41 and
120 to 127 relating to the
Ministry of Finance;

(i) Demands Nos. 79 to 81 relat-
ing to the Ministry of Law,

(iii) Demands Nos. 85 to 98 and
144 to 146 relating to the
Ministry of Works and Hous-
ing;

(iv) Demands Nos. 99, 100 and 147
relating to the Department of
Atomic Energy;

(v) Demand No. 106
the Department
mentary Affairs;

relating to
of Parlia-

(vi) Demand No. 109 relating to
Lok Sabha;

(vii) Demand No. 111 relating to
Rajya Sabha; and

(viii)) Demand No. 112 relating to
the Secretariat of the Vice-
President,

Those who. .

Y AY WG : AroeT RIAA, AT
NTFT A 98F, AT QATIS G |
1T /T eATT g7 AfaT F 137
afETEA A AT 113§ AT F e

Mr. Speaker: Those who are In
favour may say ‘Aye’,
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Several hon. Members: Aye.

Mr. Speaker: Those who are against
may say “No".

Some hon. Members: No.

Mr. Speaker: The ‘Ayes’ have Iit,
the “Ayes” have it,

The motion was adopted,

[The motions of Demands for Grants
under the control of Ministry of
Finance, Ministry of Law, Ministry of
Works and Housing, Departments of
~Atomic Energy and Parliamentary
Affairs, Secretariats of Lok Sabha,
Rajya Sabha and the Vice-President,
which were adopted by Lok Sabha,
are reproduced below—Ed.]

DEMAND No 25—MINISTRY OF FINANCE

“That a sum not e¢xceeding
Rs. 2,05,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Ministry of Finance'.”

DemaND No. 26—CusToMs

“That a sum not exceeding
Rs. 4,7,90,000 be granted to the
President ta complete the sum
necessary to defray the charges
which will come jn course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Customs’.”

Demanp No 27—UntoN Excise DuTiEs

“That a sum not exceeding
Rs. 10,36.95,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1986, in res-
pect of ‘Union Excise Duties'.”

Demanp No. 28—Taxes onN Income
INCLUDING CORPORATION TAX, EIC.

“That a sum not exceeding
Rs. 7,87,07,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Taxes on Income includ-
ing Corporation Tax etc’.”

Demanp No. 20—Srames

“That a sum nct cxceeding
Rs. 2,85,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Stamps’.”

DEmanp No. 30—Avuprr

“That a sum a9t exceeding
Rs. 13,34,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Audit’.”

DeEMAND No. 31—CURRENCY AND CoOIN-
AGE

“That a sum not exceeding
Rs. 7,61,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Currency and Coinage’.”

DemaND No. 32—MINT

“That a sum not exceeding
Rs. 2,40,55,000 be granted to tne
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Mint"”

DeEmanDp No. 33—KoLArR Gorb MinNks

“That a sum nnt exceeding
Rs. 3,93,3%,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1966, in res-

President to complete the sum
pect of ‘Kolar Gold Mines".”

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1866, in res-
pect of ‘Planning Commission'.’

DeEMAND No. 34—PENSIONS AND OTHER
RETIREMENT BENEFITS

“That & sum not exceeding
Rs. 4,41,41,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Pensions and other Retire-
ment benefits'.”

DEMAND NO. 30—GRANTS-IN-AID TO
STATE AND UNION TERRITORY GoOV-
ERNMENT

“That a sum nct exceeding
Rs. 2,13,56,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-

“That a sum not exceeding pect of 'Grapt-in-aid io State and
Rs. 18,23,000 be granted to the Union Territory Government'.”
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Territorial ond Political
Pensions'."”

Demanp No. 35—TERRITORIAL PoLrTI-
cAL PENsIONS

DEmanp No 40—MISCELLANEOUS Ap-
JUSTMENTS BETWEEN THE CENINKAL
AND STATE AND UNION TERRITORY
GOVERNMENT

“That a sum not exceeding
Rs. 84,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1966, in res-
pect of ‘Miscellaneous  Adjust-
ments between the Central and
State and Union Territory Govern-
ments’.”

Demanp No. 41—Pgre-PARTITION Pay-
MENTS

Demanp No 36—Oprum

“That a sum not exceeding
Rs 54,08.000 be granted to tae
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Opium’.”

Demanp No. 37—OTHER REVENUE Ex-

PENDITURE OF THE MiINISTRY OoF FIN- “That a sum hot exceeding

ANCE

“That a sum not exceeding
Rs. 50,24,12,000 be granted to tae
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1988, in res-
pect of ‘Other Revenue expend!-
ture of the Ministry of Finance'.”

Demanp No. 38—Prannme Commis-

SION

“That a sum not exceeding
Rs. 1,27.83,000 be granted to the

Rs. 279,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Prepartition Payments".”

Demanp No 120—CaArPITAL OUTLAY O

THE INDIAN SECURITY PRESS

“That a sum not exceeding
Rs. 6,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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| Mr, Speaker.]

3lst day of March, 1866, in res-
pect of ‘Capital Outlay on India
Security Press'.”

Denmand No, 121—Caritar OUTLAY ON

CURRENCY AND COINAGE

“That a sum not exceeding
Rs, 5,98,24,000 be granted to the
President to Bomplete the sum
necessary to defray the charges
which will come in course of pay=
ment during the year ending the
31st day of March, 1966, in res-
pect 'of ‘Capital Outlay on Cur-
rency and Coinage'.”

DeEmanD No 122—CAPITAL OUTLAY ON

MinTs

“That a sum not exceeding
Rs. 10,79,000 be granted to the
President to comp'ete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1968, in res-
pect of ‘Capital Outlay on Minds.”

DeMAND No, 123—CaprrTaL OUTLAY ON

KoLar GoLp Mines

“That a sum not exceeding
Rs. 62,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Capital Outlay on Kolar
Gold Mines.”

Degmanp No. 124—CoMMUTED VALUE OF

PreNsIONS

“That a sum not exceeding
Rs 1,35,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Commuted value of Pen-
siong'.”

Other Demands for MAY 1, 1985
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DemManp No. 125—OTHER CaPITAL Out-

LAY OF THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 70,26,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Other Capital outlay of
the Ministry of Finance'.”

DEMAND No. 126—CapPITAL OUTLAY ON

GRANTS TO STATE AND UnroN TERRI-
TORY GOVERNMENTS ¥OR DEVELOPMENT

“That a sum not exceeding
Rs. 42,60,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Capital Outlay on Grants
to State and TUnion Territory

"

Governments for Development’.

Demanp No. 127—LoANS AND ADVANCES

BY CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 2,98,73,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 19688, in res-
pect of ‘Loans and Advances by
Central Government.

Demanp No 79—MINISTRY OF LaAW

“That a sum not exceeding
Rs. 41,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Sist day of March, 1866, in res-
pect of Ministry of Law’.”

Demanp No. 80—ELECTIONS

“That a sum not exceeding
Rs. 85,52,000 be granted to the
President to complete the sum
necessary to defray the charges
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for
which will come in course of pay- Demanp No. 98—Otuer Revenur Ex-
ment during the year ending the PENDITURE OF THE MINISTRY OF
31st day of March, 1966, in res- Works AND Housing
pact .t “Elections’ “That a sum hot exceeding
Demanp No 81—OteER RxvEnur Ex- Rs. 8848000 be grantedq to the
PENDITURE OF THE MINISTRY OF President to complete the sum
Law necessary to defray the charges
which will come in course of pay-
“That a sum not excecding ment during the year ending the
Rs. 1,67,000 be granted to the 31st day of March, 1966, in res-
President to complete the sum pect of ‘Other Revenue Expen-
necessary to defray the charges diture of the Ministry of Works
which will come in course of pay- and Housing'”

:;::ltddurmfg the year ending the DEmAND No. 144—CarrTaL OUTLAY ON
AY St arch, 1908, &n Tess PusLic WORKS
pect of ‘Other Revenue Expendi-
ture of the Ministry of Law’"” “That a sum not exceeding
Rs. 10,80,25,000 be granted to the
President to complete the sum
Demanp No. 95—MmvisTry oFr Wonks necessary to defray the charges

AND Housixg which will come in course of pay-
ment during the year ending the
“That a sum not exceeding 31st day of March 1966, in res-
Rs. 21,32,000 be granted to the pect of ‘Capital Outlay on Public
President to complete the sum Works'.”
necessary to defray the charges
which will come in course of pay- DeEmMAND No. 145—DELRT CAPITAL OUT-

ment during the year ending the LAY

31st day of March 19668, in res- i
. ’ 4 “That a sum not exceeding
PaEL Bf Minlsiry of Works  and Rs. 16,95,36,000 be granted to the

"
Housing", President to complete the sum
necessary to defray the charges
DEMAND No. 96—PuBLIc WORKS which will come in course of pay-
ment during the year ending the
“That a sum nct exceedina 31st day of Mlmh, lm, in res-
Rs. 32,32,47,000 be granted to the pect of ‘Delhi Capital Outlay’”

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Public Works'"”

DEmanp No, 146—OTHER CaPiTAL OUT-
LAY OF THE MINTSTRY OF WORKS AND
Housmna

“That a sum not exceeding
Rs. 1,16,84,000 be granted to the
President to complete the sum

Demanp No. 97—STATIONERY AND PRrIN- necessary to defray the charges

NG which wlll come in course of pay-

ment during the year ending the

“That a sum not excecding 31st day of March, 10668, in res-

Rs. 12,01,96,000 be granted to the pect of ‘Other Capital Outlay of

President to complete the sum the Ministry of Works and Hous-
necessary to defray the charges ing’”

which will come in course of pay-
ment during the year ending the
31st day of March, 1866, in res-
pect of ‘Stationery and  Print- “That a sum not exceeding
ing'” Rs. 22,66000 be granted to the

Demant No. 99—DEPARTMENT OF ATO-
mic ENERGY
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[Mr. Speaker.]

President to compiete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1988, in res-
pect of ‘Department of Atomic
Energy'.”

Dm&mn No. 100—ATtomic ENERGY

RESEARCH

“That a sum not exceeding
Rs. 9,38,33,000 be granted to the
President to compleie the sum
necessary to defray the charges
which will come in course of pay-
ment . during the year ending the
31st day of March 1866, in res-
pect of ‘Atomic Energy Research’.”

DEmAND No. 147—CAPITAL OUTLAY OF
THE DEPARTMENT OF ATOoMIC ENFRGY

“That a sum not exceeding
Rs. 27,50,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Capital Outlay of the
Department of Atomic Energy'.”

Demanp No. 106—DEPARTMENT OF

* PARLIAMENTARY

“That a sum not exceeding
Rs. 3,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 19868, in res-
pect of ‘Department of Parliamen-
tary Affairs’.”

Demarp No. 100—Lok SaBHA

“That a sum not exceading
Rs. 1,0483,000 be granted to the
President to complete the sum
necessary to defray the charges
which wlll come in course of pay-
ment during the year ending the
31st duy of March, 1966, in res-
pect of ‘Lok Sabha'”

DEMAND NoO. 111—RAJYA SABHA

“That a sum not exceeding
Rs. 46,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Rajya Sabha'.”

DEMAND NO. 112——SECRETARIAT OF THE
' VICE-PRESIDENT

.- “That a sum not excaeding
Rs. 1,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Secretariat of the Vice-
President’.”
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Shri Surendranath Dwivedy: These
are token cuts.

Mr. Speaker: Yes, these are token
cuts; these are not reduction cuts.
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(No. 2) Bill, 1965
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faT
Ruling of the Speaker dated the 4th
April, 1884. Cut motions on the
Demands for Grants relating to the
Parliament and the Secretariats of
Parliament are not admitted for dis-
cussion in the House and hence they
are not circulated.
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17.11 hrs.

APPROPRIATION (NO. 2) BILL,*
’ 1885

The Minister of Finance (Shri T. T.
Erishnamachari): Sir, I beg to move
for leave to introduee a Bill to autho-
rise payment and appropriation of
certain sums from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1965-686.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
services of the finaneial <year
1965-66."
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